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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 1040 of 2024

IN THE MATTER OF:

SURENDER & ORS. APPLICANT
VERSUS
STATEOFUTTAR PRADESH & OTHERS  ....... RESPONDENT(s)
INDEX
S.No. PARTICULARS PAGE NO.

1. RESPONSE ON BEHALF OF RESPONDENT NO.
1 IN COMPLIANCE OF THE ORDER DT.
18.03.2025 PASSED BY THE HON’BLE

NATIONAL GREEN TRIBUNAL

ANNEXURES

2. COPY OF THE LETTER DT. 06.04.2025

ATTACHED HEREWITH AS ANNEXURE A-1

3. COPY OF THE LETTER DT. 18.04.2025

ANNEXED HEREWITH AS ANNEXURE A-2.




568

COPY OF THE ORDER DT. 20.02.2023

ANNEXED HEREWITH AS ANNEXURE A-3.

COPY OF THE REPORT ANNEXED

HEREWITH AS ANNEXURE A-4.

COPY OF THE |INSPECTION REPORT

ANNEXED HEREWITH AS ANNEXURE A-5

COPY OF THE INSPECTION REPORT DT.

04.12.2024 ANNEXED HEREWITH AS

ANNEXURE A-6.

COPY OF THE H-2 CASE AND NOTICE DT.

18.04.2025 ANNEXED HEREWITH AS

ANNEXURE A-7.

COPY OF THE REPORT DT. 12.04.2024

ANNEXED HEREWITH AS ANNEXURE A-8.

COPY OF THE GPS-TAGGED PHOTOGRAPHS

OF NIGHT PATROLLING ARE ANNEXED

HEREWITH AS ANNEXURE A-9.

10.

COPIES OF THE E-3 RECIEPTS ANNEXED

HEREWITH AS ANNEXURE A-10.




DATE: 28.04.2025

PLACE: LUCKNOW
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THROUGH COUNSEL
BHANW AL SINGH JADON

STANDING COUNSEL FOR STATE OF U.P.

EMAIL- bhanwar09jadon@gmail.com

Ph: 9639286572
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL :
f;r PRINCIPAL BENCH, NEW DELHI - f f'
| 0.A. No. 1040 of 2024
IN THE MATTER OF: Cfp‘ 1§ \Tf 2= R
3 SURBNDERSOBS. oo o APPLICANT |
VERSUS |
STATE OF UTTAR PRADESH & OTHERS........cccceueeeees RESPONDENT(s) . | ,
RESPONSE ON BEHALF OF RESPONDENT NO. 1 IN COMPLIANCE
| OF THE ORDER DT. 18.03.2025 PASSED BY THE HONBLE
‘ Gl
i NATIONAL GREEN TRIBUNAL, NEW DELHI *E
)
| I, Sushant Sharma aged about 54 years S/o Late Hari Chand, presently posted as
F Secretary, Environment and Forest, Uttar Pradesh, do hereby solemnly, affirm
E* and state on oath as under:
1. That I, the Deponent in the above captioned matter am fully conversant
- with the facts of the case and is competent and authorized to swear the

present response.
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That I state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

That in the present matter, the applicants have made allegations in their
letter petition regarding the illegal sand mining in the Kaimur Wildlife

Sanctuary area.

That the above captioned matter was last listed for hearing on 18.03.2025,
wherein the Hon’ble Tribunal directed as under;

cweeoe . A2, Respondent No. 1-Secretary, Environment, Forest and
Climate Change, Government of Ultar Pradesh is directed to file
additional affidavit containing detailed information with respect to
complaints made to the Forest Officers, Administrative Officers, Dis}fricr
Mining Officers and Police regarding illegal mining in forest area/river

bed/stream and action taken on the same. Additional affidavit be filed by

respondent no.l within four weeks............... N

That in compliance of the aforementioned order, Divisional Forest Officer,
Kaimur Wildlife Division, Mirzapur vide letter dt. 06.04.2025, had
requested the District Magistrate, Sonbhadra; Superintendent of Police,
Sonbhadra; and Senior Mining Officer, Sonbhadra to provide their reports

with respect to the actions taken in the present matter. g

Civil Court  } g@
Luckaow {Y'H) 5
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A Copy of the letter dt. 06.04.2025 has been annexed herewith as

ANNEXURE A-1.

A. REPORT OF THE DISTRICT MAGISTRATE, SONBHADRA

. That it is pertinent to submit that the District Magistrate, Sonbhadra vide

letter dt. 18.04.2025 has provided with his report.

A Copy of the letter dt. 18.04.2025 has been anméxed herewith as™
ANNEXURE A-2 . . -

L

(i)

(11)

. That the said report states as under:

With respect to M/s New India Minerals i.e Respondent No. 5:

That a five-year mining lease for morum (riverbed sand/aggregate)
was sanctioned via e-tender cum e-auction system for Plot No.
824Kha (Khand-3). having area of 16.194 hectares, located at
Village Agorikhas. Tehsil — Obra, District — Sonbhadra, in favour of
M/s New India Minerals i.e. Respondent No. 5, for the period

starting from 13.12.2021 to 12.12.2026.

That a case bearing O.A. No. 818/2022, Sandal Parveen vs. Union

the aforementioned mining lease. That in the said case, this Hon’ble

Tribunal vide order dt. 20.02.2023 directed as follows:
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“14. In these circumstances, we issue notice to both Project
Proponents, namely, M/s Sudhakar Pandey and Associates and M/s
New India Minerals. A copy of the report shall be supplied to them,
permitting them to file their response and objections, | if any, within
10 days.

15.Shri Vishwajeet Singh, Advocate, assisted by Sharad Chouhan,
Advocate, appeared and stated that they received instructions for
both Project Proponents only yesterday. They may be provided a
copy of the proceedings to enable them to file their replies. If they
file their Vakalatnama in the Registry by tomorrow, the Registry
shall provide the documents, and service on both Project
Proponents shall be deemed sufficient.

16. In view of the findings in the report indicating blatant and gross
violations, and the deleterious effects on the environment,
particularly affecting rivers, we find it appropriate that both Project
Proponents shall not be allowed to continue mining activities.
Hence, we restrain them from continuing mining activities until
further orders.”

A Copy of the order dt. 20.02.2023 has been annexed herewith as

ANNEXURE A-3.
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e It was found on-site that illegal mining and transportation of

morrum was taking place using a suction machine outside the
approved area, beyond the alignment line of Geo-coordinate
Pillars B and K. The illegal activities were verified using hand-

held GPS devices and measuring tape.

From an irregularly shaped area of 275 square meters, morrum
had been illegally excavated to an average depth of 1.00 meter
and is transported which is a total of 275.00 cubic meters.
Additionally, outside the alignment line connecting Pillars A and
B, to the north, beyond the approved area, morrum was excavated
and transported from an irregularly shaped area of 175 square
meters at an average depth of 1.50 meters, totaling 262.50 cubic
meters. Hence, the total volume of illegally excavated and

transported morrum was (275+262.50) i.e. 537.50 cubic meters.

Accordingly, a show-cause notice dt. 05.11.2022 was issued to
Shri Chandra Shekhar Chaurasia. That due to the non-payment
of the required amount in response to the notice, the Mining
Department levied a penalty of Rs. 1 1,83,750/- vide letter dated

31.12.2022. That Respondent No. 6 has deposited the imposed




(1)

(i)
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(iii) That in compliance of the aforementioned order, the District
Magistrate vide letter dt. 21.02.2023, restricted the mining and

transportation operations at the said area.

1I. With respect to Mr. Chandra Shekhar Chaurasia ie.

Respondent No. 6

That a five-year mining lease through e-tender cum e-auction system
for morrum (sand-based minor mineral) for the area of Plot No. 8240
(Khand -1), measuring 16.194 hectares, situated at village Agorikhas,
Tehsil Obra, District Sonbhadra was granted in favor of Shri Chandra
Shekhar Chaurasia i.e. Respondent No. 6, for a period stzéﬂing from

06.05.2022 to 05.05.2027.

That a site inspection of the lease area was conducted by the mining

inspector on 05.11.2022 in the presence of the leaseholder’s

representative, Shri Ravikant Rai. That the inspection report dated
05.11.2022 states as under:

° That the leascholder had constructed a transportation route for

the minor minerals from the riverbed, approximately 300 meters

to the north of Geo-coordinate Pillars A and B, whereas such a

route should ordinarily be within the lease area itself.




4

i’!

(iii)

(iv)
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amount of Rs.11,83,750/- vide challan no. AKV230009602 dated

20.02.2023.

That this Hon’ble Tribunal vide order dt. 19.05.2023, difected as under:
“(iii) A Joint Committee comprising representatives of Ministry of
Environment and Forest of State of UP, UPPCB, SELAA UP and
District Magistrate, Sonbhadra is constituted to re-visit all mining
leases granted for mining activities in Son river bed for carrying out
mining activities in District Sonbhadra which are degrading/damaging
river stream itself and/or the protected animals like Ghadiyal,
turtles/lortoise etc. and take appropriate decision/action in accordance
with law within three months.

(iv) Till a decision pursuant to direction (iii) is taken, no further mining
in Son river bed in District Sonbhadra shall be allowed. District
Magistrate, Sonbhadra and UPPCB shall ensure compliance of this

direction.”

That in compliance of the aforementioned order, the District Magistrate,
Sonbhadra vide letter dt. 20.05.2023, prohibited mining and

transportation under the mining lease until further orders.

REA S DT T R




(v)

(vi)
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That it pertinent to mention that the Respondent No. 6 filed a Civil
Appeal Diary No. 22080/2023 tifled Chandra Shekhar Chaurasia vs.
Union of India & Others before the Hon’ble Supreme Court, New
Delhi. wherein the Hon’ble Supreme Court vide order dated 26.06.2023
passed as under:

“Permission to file appeal(s) is granted.

Issue notice to the respondents, returnable in six weeks. Until the next
date of hearing on reopening of the Courts after summer vacation,
2023, the operation of the impugned order shall remain stayed so far
as the directions contained in Para 262(ii). (iii), and (iv) of the
impugned order are concerned qua the petitioners."

In compliance with the said order dated 26.06.2023 passed by the
Hon 'ble Supreme Court, this office, via Order No. 650/Minerals/20)23
dated 27.05.2023 (Annexure-3), granted permission for mining and

transportation under the mining lease.”

That in compliance with the aforementioned order dated 26.06.2023
passed by the Hon’ble Supreme Court, the District Magistrate,
Sonbhadra, vide letter dt. 27.05.2023, granted permission for mining

and transportation at the said site.
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B. REPORT OF SUPERINTENDENT OF POLICE, SONBHADRA

That it is germane to mention that the Superintendent of Police, Sonbhadra,
vide letter dt. 22.04.2025, provided his report to the Deponent.

A Copy of the report has been annexed herewith as ANNEXURE A-4.

That the said report states as under:
(i)  That the complaint regarding the illegal mining by unknown persons
were obtained by D.C.R.B., Complaint Cell, Police Station-Obra,

Chopan, and Police Station-Jugail.

(i)  That a report dt. 21.04.2025 was submitted by the Station House
Officer, Police Station-Jugail. That vide the said report, it has been
informed that complaints were received from the Respondent No. 6

and unknown persons on several dates.

(i11) That subsequently, the following actions were taken by the SHO,
Police Station- Jugail:

e On02.02.2024, a tractor bearing number UP 64AH-1367 with

a trolley loaded with illegal sand was seized under Sections

3/181, 192, 196, 207 of the M.V. Act (G.D. No. 29, dated

02.02.2024, at 10:05 AM), and a report was sent to the Mining

Department.

AT
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e On 05.02.2024, one tractor with trolley loaded with illegal

sand (Chassis No. T054004146JL, Engine No. E-2611036)
was seized under the same sections (G.D. No. 23, dated
05.02.2024, at 11:15 AM), and a report was sent separately to

the Mining Department.

On 06.04.2024, one unnumbered tractor-trolley loaded with
illegal sand (Chassis No. MBNAACHAJAKMRM 08604,
Engine No. RMM 2KBA0712) was seized (G.D. No. 21,
dated 06.04.2024, at 08:30 AM) under the same sections, and

a report was sent to the Mining Department.

On 08.06.2024, two tractors with trolleys loaded with illegal
sand (Chassis No. 920913122601, Engine No. E-749732 and
Chassis No. MZOSG 716877 SM, Engine No.
3100DL8313709350F3) were seized under the same
provisions (G.D. No. 11, dated 08.06.2024, at 07:20 AM), and

reports were sent to the concerned departments.

On 24122024, a tipper loaded with illegally mined
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driver Katwaru Kol, son of Lalji Kol, resident of Agori Khas,
Tola Bijaura, Police Station-Jugail, District Sonbhadra, was
arrested and FIR No. 119/2024 was registered under Sections
303(2). 317(2), 3(5) of the BNS, and Rules 3(1), 58, 72(6) of
the Uttar Pradesh Minor Mineral (Concession) Rules, 2021,
and Sections 4 & 21 of the Mines and Minerals (Development
& Regulation) Act, 1957, and Section 3 of the Prevention of
Damage to Public Property Act, 1984, against Laxman
Yadav, resident of Agori Khas, Tola Bijaura, Police Station-
Jugail, District Sonbhadra. During investigation, three more
accused—3. Ramsurat alias Lallu Yadav, 4. Manoj Yadav
(sons of Laxman Yadav), and 5. Rampratap Yadav (son of
Shvimuni Yadav), all residents of Village Agori Khas, Tola
Bijaura, Police Station-Jugail, District Sonbhadra—were
identified. After investigation, finding the allegations to be
proven, a Charge Sheet No. A-28/2025 dated 17.04.2025 was
filed against the accused persons.

(iv)  That strict orders and directions were issued by the Superintendent
of Police, Sonbhadra, on 16.09.2024 and 04.12.2024 to all
Additional Superintendents of Police / all Circle Officers / Station
House Officers / In-charges of Police Stations / In-charge of Traffic

and Dial-112 in the district. instructing that no illefg

-
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take place in forest areas/riverbeds/streams and to maintain strict
vigilance and special monitoring over the same. Additionally, every
Wednesday, monitoring instructions are given by me via Google
Meet regarding the above issue. That upon the complaints made by
Respondent No. 6 to the police, Police Station-Jugail took action as
detailed above, and FIRs were registered against some individuals,

followed by further action.

C. REPORT OF THE DIVISIONAL FOREST OFFICER, KAIMUR

WILDLIFE DIVISION, MIRZAPUR

e Report regarding Kargara River Forest Area:

a. That in compliance of the orders of the Hon’ble Supreme Court in
the Civil Appeal No. 4005/2023 — Chandrashekhar Chaurasia vs
Union of India & Others and connected matters, a site inspection
was conducted by the Wildlife Warden, Range Forest Officer, and
other regional forest ofticers on 29.02.2024.

A Copy of the inspection report has been annexed herewith as

ANNEXURE A-S.
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During the inspection. no evidence of illegal mining using poclain
or other machinery was found. Additionally, there was no evidence
of mining being carried out beyond the allotted lease area of 16.194

hectares.

Similarly. a mining lease has been granted in favor of M/s Veera
Construction in Bhagwa, Tehsil Obra, District Sonbhadra. Here too,
no evidence of mining with poclain or other heavy machinery was
found during the inspection. There was also no evidence of mining

bevond the allotted area of 14.980 hectares.

That in compliance of the order dt. 30.09.2024 passed by this
Hon'ble Tribunal in the present matter. a Joint inspection team
comprising of the Forest Department, Revenue Department, and
Mining Department conducted demarcation of the questioned
mining site on 04.12.2024 i.e. Khand-1 (area 16.194 hectares) and
Khand-3 (area 16.194 hectares) within the Kargara River Forest
Area. No mining activity was found within the river forest boundary
or within a distance of 100 meters from it. Furthermore, mining work
in Khand-3 was found to be stopped.

Copy of the inspection report dt. 04.12.2024 has been annexed

herewith as ANNEXURE A-6.

..--vv- ,n

‘“A f{ 3

; GORM}M
' CY‘# ] L Uu’f
Lud&uuw {" b

N

'l

E
i
:
.l
; r‘

)
g
i




€.

e Report Regarding the Shilpi River Area:
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That it is pertinent to mention that that on 06.03.2025 at around 4:00
PM, during regular patrolling by regional forest officers, illegal sand
mining was found to have been carried out by Respondent No. 6
within the river forest area. As a result, departmental action was
initiated, and an H-2 case was registered against Respondent No. 6
and a notice dt. 18.04.2025 has been issued to the Respondent No. 6
by the investigating officer That the investigation with respect to the
aforementioned case is currently underway.

A Copy of the H-2 Case and the notice dt. 18.04.2025 has been

annexed herewith as ANNEXURE A-7.

That furthermore, the recent inspection of the abovementioned sites
in question was conducted by the Wildlife Warden Churk, Range
Forest Officer Gurma, and Section In-charge on 12.04.2025. That no
mining activity was found within the river forest boundary or within
100 meters from it. That mining in Khand-3 was still found to be
closed.

A Copy of the report dt. 12.04.2025 has been annexed herewith

as ANNEXURE A-8.
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That it is most respectfully submitted that the Shilpi River area falls
under the jurisdiction of the Kaimur Wildlife Division. That no lease
has been granted for sand mining in this area. That regular patrolling is
conducted to control illegal sand extraction in the said area. That upon
receiving complaints of illegal sand mining/lifting through various
sources, investigations are conducted and legal action is taken as per the
rules.

Copies of GPS-tagged photographs of night patrols are annexed

herewith as ANNEXURE A-9,

That occasionally, local villagers extract sand from the said restricted
area to meet their personal needs, upon which legal action is taken by
the Forest Department according to the rules. That various range cases
against the violators have been filed, and some of the said cases were
settled upon deposition of the penalties levied and some cases are
currently under investigation, and charge sheets have been submitted
before the lower courts in certain cases.

Copies of the E-3 receipts have been annexed herewith as ANNEXURE

A-10.
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10.That the deponent is committed to ensuring environmental compliance and

is actively coordinating with all concerned departments to address the

issues raised in this Hon’ble Tribunal.

. That the deponent is duty bound to fulfil the obligation which are assigned

under the law and directions passed by this Hon’ble Tribunal. The
Deponent is fully committed to ensure strict adherence to the orders of this

Hon’ble Tribunal and undertakes to faithfully comply with any further

without demur or delay.

12.Hence, the present response is being submitted for the kind perusal of this

Civh Court, Lugknaes

Hon’ble Tribunal. It is prayed that the same be taken on record.

'
DEPONENT
VERIFICATION
NOTAKY NOTARY
Verified at achlcvv\) on this &4 day of April. 2025, that the

contents of the above affidavit from paragraphs | to 12 are believed to be
true and correct to the best of my knowledge and beliet. No part of it is

false and nothing material has been concealed therefrom.

DEPONENT

W43t

e d
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Hraterd wella g, dyr g ofta winr, HROIYR |

TR WA= 010 /101 [Rsid, Raiqader oo, 2025,
Aan A,
1= INenfa)
NIB
2-yfe anfzin
NIE T
3WANG W T
WP |
s wmo AT wRa afaww w1 Reed) 0 faareNa alovo WEA-1040 /2024 42w a4 A%
TR Q0U0 o d a3 wile wo ailYaRvr @ andw (11w -18.03.2025 i HATITAA 7
JART N |
vk N [pia wl wfa, vouo wir, walawr @i Gd eletary uRade ST
UFI®H-TAN.& 276 / 81-7—2025-1908784 [+1ih—3.04.2025
faeelt 3 faarEh- a7

RIS,
g arfda e

Hal e AT Bl & [ w0 wmha gRa afdRor Gy
WA-1040 /2024 [ T U T JoYo XU G 34 i w0 fRYERVT
fR313-18.03.2025 (BTN WRY Wers) @t g A ad v-

“Respondent No. 1-Sccretary, Environment, Forest and Climate Change, Government of Uttar

Pradesh is directed to file additional affidavit containing detailed information with respect to
complaints made to the Forest Officers, Administrative Officers, District Mining Officers and Police

regarding illegal mining in forest area/river bed/stream and action taken on the same. Additional
affidavit be filed by respondent.no.| within four weeks.”
mmﬁmﬁ&ﬁgﬂmmmmmwﬁ,maﬂ@mqﬁaﬁ
SPINT-7 @ UAH—TA.N.E).~276 / 81—-7—2025—1908784 fiP—3.04.2025 §RI a1 &=/al
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Rrerd 3k 99 ® B T eRiaE & waw § Rega THeR |
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sTaTIs Ya1 Sudel axil S @t Fid fear w2
0 THosNod0 TATEd ERT WG WEey Bo%0 WA Bl AR HIE @ R Additional

affidavit e @A &g PSR fasar ar &1 @ 3 sprell ARy 20.04.2025 Fraa &1
Sad @ gl AR SR & R Mo RIRTer @ SE QW BT A AT O
e @ AIRITER §d PIad) @ e 59 SR  SYeel R A Gur @iy
v ¥R § Yo & GARIRIG @R Additional affidavit 1 aelE Wwrrwfa weE @t UG
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Annexuve Ac2

WNE
IREIIIR
Wi |
Adr N\
i anha,
e @a o a o,
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bl W 2028 [2etin |7 pits /2025
Rz - w10 o &R a1 (Sed) 8 Banesdin sfortn aesi 104/ 2024
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TR WA W2 RAE 18032025 3 Frder oy P - _

“3.  Vide order dated 07.11.2024, this Tribunal constituted a Joint Committee which submitied s
report dated 11.122024.

4 In its report, the Joint Commitiee had referred to the mining leases in favour of Respondents
No. S- M/s New India Minerals Ventures Pvi. Ltd. and Respondent No. 6- Mr. Chandra Shelhar
Chaurasiya and also recorded its observations and recommendations.

5 Inmrzpandr.hMComfﬂumiomddudmmﬁ.mnﬁninginﬁrmwm
observed bul this observation by the Joint Committee is very conditional and narrow in its
scope as the same confined to the time of the visit and no efforts were made for drone mapping
of the mmﬁndoﬂwhdwwﬂkgdnbﬁnzhmhum

6. ln:kwmoj‘hwhrgmpom:hmekmﬂedbyuwﬁmm.fnd

7 Mnfngkhbrgmkdwbymm no. 6 while mining by respondent no. 5 contimues &
be m;dMu&npnmdbﬂw Hon'ble Supreme Court of India.

A Respondert no. 6 has claimed requisite compliance with the EC/ CTO conditions and also with
the recommendations made by the Joint Commiltce.

9. Inthe course of hearing, we have noted that in its report, the Joint Commitice had referred 1o
screllite image reproduced on page 11 of its report and mentioned in para 9 that & per sotcll:x

image doted 23.04.2024 mining activity was observed near the leave area i the river stream

19 Inits reply, Respondent No. 6 has claimed that complaints dated 28.12.2023 and 01.05.2024
were made by respondent mo. 6 io the police regarding Wlegal mining by some welrnown

presons, 11, In the letter petitlon, the applicant has also claimed thot mo ection was oken by
the pulice an complaints regarding mining in the forest area

12 Respundent No. I-Secretary, Environmeni, Forest und Climate (hange, Governeent of Uior

Fradesh (s directed to file additlonal affidavit contuining drkilled information witk reypect
2
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)

complanmes mank 10 e Foress Officers, Admimisiranive Offers, Disieiet Mimny fficers and
Polux: reganding dlegal mining in furest areasriver bed/siream and action tahen wn the same.
Akduaromal aflichvit e filed by respondent o | within four weeks *

TR B W N ey g ¢
'owee A B agdia-olan Rua um-andurg @ arad woun-suu
\W'S-3) vaa-16.104 R0 A% w3 {-NA@ 4e {-Nid yord 2 wraa 3 Weg 2
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TR, TR, T ISR B et 3 RATS 13122021 & RAT 12422078
@ A 3 D g Waa 81

WA @ 12 @ fAwg W0 Iy eRa afiew, oF Red @ wm swe
W-818,/ 2022 W WA T Y0 I 50T 7 9 WA g, R Ao T
TRa sowr, 7§ Reeh g wRa sy Reais 20022003 @ wrfar 3 Brerag 8-

"14. In these circumstances, we issue motice to both Project Proponents, namely, 345
Sudhakar Pandey and Associntes and M/s New India Minerels. A copy of report shal!
also be supplied 10 them permitting them to file their response and objections, if any, io
the report within 10 days from today.

5. Shri Vishwajeet Singh, Advocate assisted by Sharad Chouhan, Advocate has appeared
and siated that they have received instructions on behalf of both Project Proporents
only yesterday and ihey may be given copy of the proceedings to enable them 1o file
their replies. In case they file their Vakalatnama in regisiry by tomorrow, Regisory may
supply documents 10 learned Counsel and thereupon service on both project proponeres
shall be deemed sufficient.

16. Laokmgmﬁndingsmm’edm:}nnm indicating blatant and gross violations and
as well as having deleterious effects on environment and particularly effecting rivers.

ind it af both ts should mot be allowed 1o conti
with_minin H we in_them with meini
sctivities until further orders.”

Mo WG sRa AR, A e @ v amdu RAiE 20022028 B IR
4 39 = gfvear ARen, qa-28 #g T e, Jivch mftin, e A, T
A grr ol g1 AN aromm frard Frardt 100, MRRR, TR, SRR
798 s B gu i ©gn a9 yed 4 W oriaa @ smdn wameworn /
af¥a /2023 AT 21022023 (Werae-1) Tl @A U wRaem w vRwfn §)

2 9% Wrom o meviie-shrn Rum am-omifiem @ Sl wem-aew
(ava—1) v@w-16,184 B0 A wx - e - Na wordl @ qaom | \Rw @
‘ 3
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08 a1 @t et ) e W Wl WA 0 Agmd Adint faad ugag )
NIARA Wl il WA 1N Rt 0 il Iets, Mo, (w21 w2z 4
;:: VIR0 0608 022 N Wit 08092020 b £) w4l 4 44 ahyr ya auding
I

VAN W N ) o e A g1 Yepiea, 4yt
N Rd aa D W A Qe 05112022 o) 1Nt wny ear4 $5%a Ay Su
ST RN 08 112022 N WG & 1) wennea gra ugr i q-xkma
A @ A R a) o 300 Med ge A vy Wl g dtagy SELEZR
Rare il anu wan 1 Wil W ggnme 3y ags mid s 97 ¢1 %
¥R A A ad A aw arn wily e o ug ¢ B y-Prdviz G p ac4
Rt ¥ @ aiet N ave yuty Wign &3 @ aw 74 oa1 4 o1 wama wl e
W W I T @ R R A o T et o o v ot
b3- Modlotiio w7 qur w20 A wergan @ R ) M @ 275 =
IR 3 JFvaf SrER B &7 @ afted 100 AR B TETE R T 27500 T £
mmmwvﬁvﬁaﬁtEmmmwmq-ﬁiufsm”st
Ram Y & i o R F v Wiga 43 3 A A w75 W E @
ST STER 3 I 150 Aer B TewE A 7 26250 T Mo FAt B 3750
T3 Mo WA F 3 @I ¢4 IRag gy o Srn T

W B T A g orien 3 A war-zse /A /2022 RATT 05112022
A 9= AR IR @ FR A e Prfa e T WA @ 23 3
T a0l I A 5 9N Wt Fntan @ andw e ate/2az
RArs 31122022 deemRT R w0 1189750/~ AR D T TeEERE T
IR a7 Fo 1183750 /— WA FRA-AKV230009602 A% 20022023 T
WA Th 2

o Agra gha afv, 74 Reeh 4 A 3w shovo wear-s18 /2022 & w0
N wRa fasw, T R g Ra sy Rais 1905203 3 Trderd s
g 8-
“262(1iy A Joirt Cummiitee comprising represemtatives of Ministry of Environment and Eorest
of Sute of UP, UPPCD, SEIAA UP and District Magistrate, Sonbhadra is constinged o re-wisit alf
mining leases granted for mining ocifvilies in Son river bed for carvying out mining ectivibes
Districs Sonbhadru which are degruding/damagimg river stream liself andfor the provecied evmaly
like ghadtyd, turiles/tortolse etc, und tuke appropriate declsion/uction in accordonce with ke within
three monthy,
(&) Till @ decivion pursuant w dlirection (11]) Is taken, mo further mining in S river beed 50 Dh et

Sonbhadea sholl I tllowed Disirict Maglstrote, Sonbhadra and UPPCE shall snture comphune W

this direction ¥
4
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(4)

H10 I £ MR gu) W Reed) G il A 21t 1905 2029 4 Y9
i 79 dta @ amn W 570 /@1 /2023 o1t 20,05 202 (e 2) gra

IR AT BB Wl Yed | g N9 Rae-t ufvafua at fap oy

ST IRM R 20082023 R&2 weenmss i mo st s,
Reh & W AR anfa arad) H0-22000/ 2023 w-g Weat ey a4y nfyaq

I S| 3 3w A ™ R Mo S Fumrem, 4§ Redt gro afta wen

15 26.06.2023 e &

Permission to file appeat () Is granted

Isswe motice to the respondents, returnable in six weeks. Uniil the next dute of hearing on
reopening of the Courts gfter summer vacation, 2023, the operation of the impugned
order shall remain stayed so fur as the directions contuined In Para 262(ii), (i) and
(iv) of the impugned order are concerned qua the petitioners. -

“‘°mmﬂiﬁﬁhmmﬂammmnmm$m
A W IRV B A Wam-ss0 /G /2028 R 27052028 (e 7H-3) &1
w@ﬁw@qﬁaﬁaﬂaﬁqﬁmﬂml
W d—  JAR s

Rrafaen,
R |



992
\:!’f"!'-"iJ m

e frnand), v

(@ho arpny
=3 4030 /w0 /202 ) Menta 21,82,/ 2003

WNT R N e~ Rem wim-ortdvan @ YA Hon-sun
(S™3-3) Tial=18.194 Yo O 9T 54) ww Rum v w1 08 wita w gz A »n
Mmmm-mWMmeMMm, :
rr#:mawmx. WIS # w f RAm 13122001 @ R
12122026 08 B 3Tl B g W o Wl 4

3ot H0-818/2022 WTR WA M P 9w e T = A e mo
mzmmmmmmmammmnsmw

T In these circumstances, we tssue notice o otk Project Proponents, namely, /s
Sudhakar Pandey and Assoclates and /s New India Minerals. A copy of report shalf
also be supplied to them permitting them to file their response and objections, {f ey, io
the report within 10 days from today,

15 Shei Visiwajeer Singh, Advocote assisted by Sharad Chouhan, Advocate has appeared
and stated that they have recelved Instructions on behalfof both Profect Progonents only
Jesterday and they may be given copy of the proceedings 1o enable them o file their
replics, In case they file thetr Vakolomama bn registry by tomorrow, Reglatry may supply
mnwwdwmummmmmu
deemed sufficlont,

16. m&mumwhﬁwmﬁubwdmmada -

well ax having deleterious «ffects on envirornent ond porticularly effecting rivers, we
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WST-8NT (@vI-1) WA1-16.104 B0 &1 W WA 74 vat R s w7 05 7ffa ot
w2 RAlE 06052022 ¥ ReAw 05052027 vw ) 3y @ forg Wi £

wo wfra §Ra ~mnfyesen, w Reeh 4 ARy 0.4, No.~818 /2022 (LA No, 02023)
SUO MOTU ACTION IN ILLEGAL MINING FOR EXCAVATION OF MORRUM AT ARAJI NO. 824
KHA (KHAND 3 AND 4) IN AREA 16,194 AND 12.368 HECTARES, RESPECTIVELY AT VILLAGE
AGORI KHAS, TEHSIL OBRA, DISTRICT SONBHADRA T4 Unjon of India throwgh Joint Secretary,
Miaistry of Environment Forest and Climate Change, Government of Indis 8 370 Zfforty g% &1 3%
ofa % wia w0 woshodlo  amdw RAis 19.052023 tw&mﬁdﬂﬁn:ﬁ_b—d

“262. (iii) A Joint Comemittes comprising representatives of Ministry of Environment and Forest

State of UP, UPPCB, SEIAA UP and District Magistrate, Sonbhadra s constituted to revisit all

mining leases granted for mining activities in Som river bed for canrying ot mising activites B

District Sonbhadra which are degrading/damaging river stream itsell and/or the protected muuk

Tiks ghadiyal, tunilesftortoise etc. and take sppropriats decision/action in accordance with lw withn

three months. ;

(iv)  Till n decision purswant to direction (tii) is takes, 8o fucther mising ln Som river bed

ia District Soabhadra shall be allowed, District Magistrate, Soubhadra and UPPCB
shall ensure compliance of {his direction.”
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MOTU ACTION IN ILLEGAL MINING FOR EXCAVATION OF MORRUM AT ARAJI NO, §34 KitA OCHARD
3 AND 4) IN AREA 16184 AND 123638 IICCTARES, RESPECTIVELY AT VILLAGE AGORI KIIAS, TEHSIL
OBRA DISTRICT SONTHADRA v Union of India through Jol Sccrctary, Mialstry of Enviconmest Forea wd
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Permission to file appeal (s ) is granted. .
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595 Apnexue

Item No. 04 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(BY HYBRID MODE)

Original Application No. 818/2022
(LA. No. 55/2023 & I.A. No. 56/2023 and 1A No. 67/2023)

Sandal Parveen Applicant

Versus
Union of India & Ors. Respondent(s)

Date of hearing: 20.02.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Kausar Raza Faridi, Advocate with Ms. Sandal Parveen,
Applicant in Person
Respondent: Mr. Pradeep Misra and Mr. Daleep Dhyani, Advocates for UPPCB
ORDER

LA. No. 55/2023 & 1.A. No. 56/2023

1. Both these applications have been filed by applicant, Sandal
Parveen through Shri Kausar Raza Faridi, Advocate. She is also present

in court as identified by Shri Kausar Raza Faridi, Advocate.

2. IA No. 55/2023 has been filed with prayer that she may be
permitted to withdraw this Original Application No. 818/2022. IA No.
56/2023 has been filed seeking permission to change her Counsel by
discharging earlier Counsel and permitting Shri Kausar Raza Faridi,

Advocate to appear on her behalf for pressing both these [As.
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3 It is stated in the 1As that on pursuance of some busy bodies, she
filed this original application, or it will highlight her name and will be

beneficial for her carrier.

4, Therefore, it is evident that for a professional adventure, it appears
that this original application has been filed. This kind of the attitude and
conduct is highly improper and we find it appropriate to deprecate this

practice and attitude.

5. I.A. Nos. 55/2023 and 56/2023 are allowed to the extent that we
permit applicant, Sandal Parveen to withdraw herself from this original
application and not to be bothered to pursue this matter. However,
having gone through the matter and considering earlier order dated
16.11.2022, we find that a substantial question relating to environment
due to implementation of Scheduled Enactments under NGT Act, 2010
has arisen and since issue is important relating to protection of
environment, it would be appropriate in the present matter to convert
this original application as suo motu action by this Tribunal and it shall
be registered accordingly by c_:hanging the cause title name as “Suo Motu
Action in Illegal Mining for excavation of Morrum at No. 824 Kha (Khand 4)
in area 12.368 hectare at Village Agori Khas, Tehsil Obra, District

Sonbhadra vs. Union of India & Ors”.

IA No. 67/2023

6. In view of above order passed, no further order appears to be

necessary in IA No. 67/2023 which stands disposed of.

Original Application No. 818/2022

78 Grievance in this application is against illegal mining for excavation
of morrum at No. 824 kha (Khand 4) in area 12.368 hectare at Village

2
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Agori Khas, Tehsil Obra, District Sonebhadra by M/s Sudhakar Pandey
and Associates (PP-1), Civil Line Road, Tehsil Robertsganj, District

Sonebhadra, U.P.

8. Further, illegal morrum mining is alleged at No. 824 kha (khand
no. 3) in area 16.194 hectare at Village Agori Khas, Tehsil Obra, District
Sonbhadra, by M/s New India Minerals (PP-2) Prop. Surendra Tiwari
resident of 190 Govind Fur Ganeshpur, Akbarpur District Ambedkar

Nagar U.P.

9. According to the applicant, mining is being done by PP-1 in
violation of norms outside the allotted lease area at Village Mitapur on
the forest land/wildlife forest habitat which is within buffer zone of
Kaimoor Wildlife Sanctuary. It is also endangering the flora fauna and
vegetation alongwith wild animals such as Black Bucks, Sambhar, Snoth
Bears, Wild Boars, Indian Fox, Jackals, Spotted Deer, Striped Hyena,
Apes, Chinkara as well as number of water bodies including species of
land and water birds reptilia such as Monitor Lizard, Pythons etc. The
illegal miners have constructed illegal bridge of home pipes over the river
Son blocking the free flow of river for transporting sand by trucks and
also involved in illegal mining from the mid of river through machine
boats by using heavy JCB and Poklanes for loading and damaging the
public transportation road of Kargara Mitapur- Varanasi Shaktinagar
Marg as well as State Highway S5A and cutting trees for making way

which is contrary to the provisions of settled law.

10. Mining by PP2 is also illegal outside the allotted lease area on the
forest land or wildlife forest area harming the wildlife and flora fauna and
vegetation of the area. There is illegal use of machines such as JCB or

Poklane and blocking the free flow of Son river. Illegal mining of Morrum
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is outside the allotted lecase area at Village Kargara on the forest
land /wildlife forest habitat which is within buffer zone of Kaimoor wildlife
Sanctuary. Due to continuing illegal mining outside the lease area, there
is threat to the flora fauna and vegetation alongwith wild animals such as
Black Bucks, Sambhar, Snoth Bears, Wild Boars, Indian Fox, Jackals,
Spotted Deer, Striped Hyena, Apes, Chinkara as well as number of water
bodies including species of land and water birds reptilia such as Monitor
Lizard, Pythons etc. The PP has constructed illegal bridge of hume pipes
over the river Son, blocking the free flow of river for transporting its sand
by trucks. Illegal mining is also from the mid of river through machine
boats by wusing heavy JCB and Poklanes, damaging the public
transportation road of Kargara Mitapur- Varanasi Shaktinagar Marg as
well as State Highway S5A and cutting trees for making way, contrary to
the provisions of settled law. The Environmental Clearance /terms of
references dated 1.12.2021 has been granted for morrum mining at araji
no. 824 kha (khand 3), Village Agori Khas Tehsil Obra District
Sonbhadra, U.P. in favour of M/s New India Minerals. Final Notification
dated 20.3.2017 has been issued by MoEF&CC declaring eco sensitive
zone of Kaimoor Wildlife Sanctuary. The applicant gave representation
listing the above grievance to the authorities in the State of UP but no

action has been taken by the authorities.

11. Considering the above aspect, Tribunal vide order dated
16.11.2022 constituted a Joint Committee comprising Regional Officer,
MoEF&CC, Lucknow (Chief Conservator of Forest), Member Secretary, UP

State PCB and District Magistrate, Sonbhadra to submit a factual report.

12, Pursuant to said order, Joint Committee has submitted report
dated 17.02.2023 filed on the same date. Report found guilty of violation
of environmental laws two Proponents, namely, Respondent No. 14, M/s

R
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Sudhakar Pandey and Associates (PP-1), Civil Line Road, Tehsil
Robertsganj, District Sonebhadra, U.P. and Respondent No. 15 M/s New
India Minerals (PP-2), Village Agori Khas, Tehsil Obra, District

Sonebhadra. The findings in the report are as under:

*As per facts found in the field visit and documentary evidences
available in the record, lease wise report is as follows:-

1. M/s Sudhakar Pandey and Associates R/o of Civil
Line Road, Robertsganj, Sonbhadra for Morrum
Mining at Arazi 824 Kha (Khand -04), Village- Aghort
Khas, Teh.-Obra, District-Sonbhadra.

a) The details of the above project & permissions obtained
are as follows:

* Sanctioned lease area 12.368 ha, in bench of River
Sone

e Lease holder obtained Environmental clearance
vide letter no. EC21B001UP144167-File No.-
6748/6321 dated 22.12.2021 for sand/morrum
mining in the lease area of 12.368 ha.

» Lease holder obtained consent to operate vide letter
no. 148535/ UPPCB/ Sonebhadra
(UPPCBRO)/ CTO/water/Sonbhadra/2022  dated
25.01.2022, which is valid from 24.01.2022 to
31.12.2024 and 148529/UPPCB/ Sonebhadra
(UPPCBRO)/ CTO/ air/ Sonbhadra/ 2022 dated
25.01.2022, which is valid from 24.01.2022 to
31.12.2024 for 197,888 cubic meter/year mining of
sand/morrum.

bj Major observation:

» As per the specific condition of EC no. 1, it is clearly
stated that “In absence of the replenishment study
keeping in mind of various orders issued by Hon’ble
NGT and the developmental work in the state, EC is
granted for period of one year” ie, up to
21.12.2022.

e SEIAA-UP vide MoM of 685" meeting held on dated
31.12.2022 extended the validity of EC for further
one year. (MoM attached as Annexure B)

« Committee has been observed that the lease holder
doing significant mining outside of the lease area
(towards main stream of river), committee unable to
visit the outside of the lease area (towards main
stream of river), where mining is being conducted
by lease holder, due to creation of heavy trench
committee could not visit the illegal patch of the
land, which seems be created by lease holder
before visit of the committee.

e Significant mining outside of the lease area is also
evident from the Google satellite image dated

5
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March, 2022. (Google satellite image attached
as Annexure C)

* Satellite image also depicted that the area of mining
outside of the lease is about 5.44 ha

e As mentioned above, illegal mining is being done by
the lease holder in the main stream of the river
(outside of the lease area), may certainly be change
the course of river flow & its velocity and its quality,
which is contradictory to EC General Condition no.
13.

e It has also been observed that the lease holder
setup weight bridge, borewell, office outside of the
lease area, etc.

s Boundary pillars is not properly erected on each
comer of the lease.

s No plantation has been done so far.

e Sufficient evidences has been observed by
committee, which shows that the lease holder are
using various machine for river bed mining in lease
and outside of the lease area.

s Lease holder has not made motorable approach
road with both side plantation.

e It has also been observed that the mining activity is
also going on the main stream of river Sone, i.e.,
outside of the lease area.

* Google satellite images taken on wvarious time
intervals clearly reflected that the illegal mining
status beyond the lease area before start of mining
and in between the mining.

e One borewell is found in running condition without
statuary approvals.

= Depth of the pit seems more as specify in the EC.

¢« The weighing bridges have been installed by these
mines and the data is transmitted into the server.

2. M/s New India Minerals Village- Aghori Khas, Teh.-
Obra, District-Sonbhadra.

a) The details of the above project & permission obtained
are as follows:

s Sanctioned lease area 16.194 ha, in bench of River

~ Sone.

o Lease holder obtained Environmental clearance
vide letter no. EC21B001UP196497-File No. 6257
dated 01.12.2021 for sand/morrum mining in the
lease area of 12.368 ha.

e Lease holder obtained consent to operate vide
letter no. 143269/ UPPCB/ Sonebhadra
{(UPPCBRO)/ CTO/ air/ Sonbhadra/ 2021 dated
08.12.2021, which is valid from 08.12.2021 to
31.12.2022. And 143270/UPPCB/ Sonebhadra
(UPPCBRO)/CTO/water/ Sonbhadra/2021 dated
08.12.2021, which is valid from 08.12.2021 to
31.12.2022 for 259104 cubic meter/year mining of
sand/morrum.
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Latest consent to operate (CTO) vide letter
170202/ UPPCB/ Sonebhadra

(UPPCBRO)/ CTO/ both/ Sonbhadra/2022  dated
13.01.2023, which is valid from 01.01.2023 to
31.12.2024 for mining of sand and morrum with
259104 cubic meter/ year.

b) Major observation:

As per the specific condition of EC no. 1, it is
clearly stated that “In absence of the
replenishment study keeping in mind of various
orders issued by Hon’ble NGT and the
developmental work in the state, EC is granted for
period of one year”.

SEIAA-UP vide MoM of 685 meeting held on
dated 31.12.2022 extended the validity of EC for
further one year. (MoM attached as Annexure B)
Committee has been observed that the lease
holder doing significant mining outside of the lease
area (towards main stream of river), committee
unable to visit the outside of the lease area
(towards main stream of river), where mining is
being conducted by lease holder, due to creation of
heavy trench committee could not went in that
patch of land, which seems be created by lease
holder before visit of the committee.

Significant mining outside of the lease area is also
evident from the Google satellite image taken of
dated. (Google satellite image attached as
Annexure D)

Significant mining outside of the lease area is also
evident from the Google satellite image dated
March, 2022.

Satellite image also depicted that the area of
mining outside of the lease is about 4.72 ha
towards main stream.

As mentioned above, illegal mining is being done
by the lease holder in the main stream of the river
(outside of the lease area), may certainly be
change the course of river flow & its velocity and
its quality, which is contradictory to EC General
Condition no. 13.

Lease holder has also not made motorable approach
road with both side planation in area.

It has also been observed that the lease holder
setup weight bridge, borewell, DG sets, office
outside of the lease area, etc and it seems that
the above facilities has been setup on the
government land,

Borewell is found in running condition without
statuary approvals.

The weighing bridges have been installed by these
mines and the data is transmitted into the server.

It has been found that the compliance of
Environmental clearance condition and CTO
condition are pathetic.
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e None of the statuary permission (EC, CTO,
production, compliance report, lease document,
mining plane etc) available with the
representative of lease holder.

3. Other observation

* Atthe time of inspection, it was found that the Kachha path
constructed by the mines lease holders for transportation of
the sand from the lease area hus been disturbed by
keeping overburdens on the road in a such a way that the
Committee may not reach to the illegal mining leuse site
outside the co-ordinates of the lease areda. However, the
committee member tried to see the factual situation and
accordingly it was visible that 03 mines pit are operational
outside the lease boundary. The illegal mining area could
not be measured; howeuver, it is visible on the Google earth
and Google satellite image is attached as Annexure C, D
& E.

e As per Google earth images, there are three illegal pits
visible near the mine of M/s Sudhakar Pandey and
Associates, the area of these illegal pits is 5.44 ha.
Similarly, three illegal pits of 4.72 Ha area have existed
near the mine area of M/s New India Minerals.

e  The illegal mining pits are located towards the center of
the river course which can severely affect the river
economy.

o Temporary bridge structure is also visible across the river
course which can interrupt the flow of the river.

_* It has been found that the compliance of Enuvironmental
clearance condition and CTO condition are pathetic in
both the mining lease.

4. Environmental compensation (EC) imposed due to
mining in outside of the lease and over production

e Committee vide letter no. GO00081/0OA No.818/2023
dated 28.01.2023 requested to Senior mining officer,
Sonbhadra to provide various information including
production details, any illegal mining reported to M/s
New India mineral and M/s Sudhakar Pandey &
associate of above mentioned lease. No reply has been
received so far.

+ As mentioned above both the lease holder doing significant
mining in outside of their lease area (illegal mining), as the
data of production is not available with committee,
therefore, committee is
in opinion to impose Enuvironmental compensation (EC)
based on the area covered under illegal mining as
mentioned above.

e As per Google earth images, there are three illegal pits
visible near the mine of M/s Sudhakar Pandey and
Associates, the area of these illegal pits is 5.44 ha and
three illegal pits of 4.72 Ha area have existed near the
mine area of M/s New India Minerals, The depth of the
pits couldn't be verified because the way of the pits were
not approachable. As per environmental clearance of
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SEIAA-UP granted to this project, the maximum depth of
the pits shouldn't be more than 3 Meters. Hence, taking
the average depth of 1.5 meter, the volume of extracted
illegal sand can be calculated. Hence the volume of the

sand shall be equal to area * depth.

The depth of the illegal mining pits mentioned above is
not measurable. And hence, the excavated quantity
could not be estimated accurately. The EC calculated
above is approximation. The accuracy can be verified by
measuring the depth employing drone mapping or Google

satellite mapping,

e As per CPCB guidelines, the environmental

compensation has been calculated as follows :

Environmental Compensation charge (In Rs.) = D x
(1+RF+DF) Where, D = Z x Market Value of the material
per MT or ma
DF= 0.3, if Z/X=0.11 to 0.40
0.6, if Z/X=0.41 to 0.70
1,if Z/X>=0.71

RF=0.25, 0.50, 0.75, 1.00 as per risk level

mentioned below:-

Risk Level 1 2 3 4

Risk Factor 0.25 0.50 0.75 1

¢ The details of Environmental Compensation/Charge are

tabulated below:

S.N. '~ Lease holder Environmental
Compensation/charge
(in Rs.)
M/s Sudhakar Pandey and Rs.8,16,00,000.00
Associates Aghori Khas, Teh-| (Rupees Eight Crores Sixteen
Obra, District-Sonbhadra lakhs Only )
(Lease arca 12.36 ha)
M/s New India Minerals Village- Rs.7,08,00,000.00
Aghori Khas, Teh.-Obra, District- (Rupees Scven Crores Eight
Sonbhadra (Lease area 16.194 ha) lakhs Only )

5. Recommendations:

The amount collected wunder Environmental
compensation by lease holder can be utilize for
betterment of the local area including construction of
motorable road with both side tree plandtion, dragging
of main course of River Sone and protection of Agroi
kahs kila.

State mining department can be strengthen by drone
survey/mapping tools, for controlling of illegal mining
in the main stream of the River Sone etc in near future,

State mining department can be strengthen by drone
survey/mapping tools, for controlling of illegal mining
in the main stream of the River Sone etc In near future,

Production capacity of each mine in area in question
can re-assess based on the replenishment study
conducted by Mining Department.
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« It has come to noticed that the established weight
bridge, DG sets, borewell, hutment cum office, of both
the lease holder arc either in government land or other
land, which need to be verify by local administration
and initiate further legal action, if found false.

. For betterment of the compliance status in mining lease
area regular monitoring can be ensure by local mining
department, Regional office of UPPCB etc.”

13. Though we have directed by our order dated 16.11.2022 that the
Committee shall put on notice identified violators and furnish a copy of
report simultaneously while filing report before Tribunal but it appears
that said report has not been supplied to said violators and nothing has

been said in this regard in the report which itself has been filed in this

Tribunal at 07:24 pm on 17.2.2023.

14. In these circumstances, we issue notice to both Project Proponents,
namely, M/s Sudhakar Pandey and Associates and M/s New India
Minerals. A copy of report shall also be supplied to them permitting them
to file their response and objections, if any, to the report within 10 days

from today.

15. Shri Vishwajeet Singh, Advocate assisted by Sharad Chouhan,
Advocate has appeared and stated that they have received instructions on
behalf of both Project Proponents only yesterday and they may be given
copy of the proceedings to enable them to file their replies. In case they
file their Vakalatnama in registry by tomorrow, Registry may supply
documents to learned Counsel and thereupon service on both project

proponents shall be deemed sufficient.

16. Looking to findings recorded in the report indicating blatant and
gross violations and as well as having deleterious effects on environment
and particularly effecting rivers, we find it appropriate that both Project

Proponents should not be allowed to continue with mining activities.

10
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Hence we restrain them from undergoing with mining activities until
further orders. State PCB and District Magistrate, Sonbhadra shall
ensure compliance of this order. We further observe that, once violations
are clearcut and established, the regulators, State PCB should have
taken actions rather waiting for directions of Tribunal. Matters before
Tribunal do not restrain statutory authorities to not to act as per Acts
and Rules. Inaction on the part of statutory regulator despite finding
serious violations of environmental laws and norms is defiance of
compliance of statutory duties and it also results in continuity of illegal
activities on the part of violators on account of sheer illegal inaction on
the part of statutory regulators. This situation has to be avoided and
therefore statutory regulators whenever find such blatant violations on
the part of any proponent, even if matter is pending before Tribunal,
unless there is otherwise is an order, the statutory regulators must go
ahead in discharge of their statutory functions and should restrain
further continuance of violation of environmental laws and norms by

such violator(s).

17.  List for further consideration on 03.03.2023.

18. A copy of this order be forwarded to State PCB and District

Magistrate, Sonbhadra by e-mail for compliance.

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

February 20, 2023

Original Application No. 818/2022

(LLA. Nos. 55/2023, 56/2023 & 67 /2023
DV
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8 Acts & Ssctions (A& Fraw A araqd)):

[s No.(m.8)[Acts (aferTram) [Sections (am1(q)) ]
Report Printsd on (FaYE qaw &t eis): 20/04/2025. .. Signature (ENIGY): ,
Report Printed by (P& ¥ gra fratd gRa): ©* Name (7/): PRANAY PRASUN SRIVASTAV

Name (T): PRANAY PRASUN Rank (72): 1 (1
Rarnk (72): l(lrspeda‘fr) 5 ' _ NoJd.): 07276014
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N.C.R.B (7. #1.ame 1)
LLF.- (qhgrar sifa wrd -)
FIRST INFORMATION REPORT.
(Under Section 173 B.N.S.S)
wow g fard
(T 173 &t U vw v & agd)

1. District/Unit (Riar/zars): 9vg
P.S. (JT9T): A

FIR No.(W.g.fx. §.): 0119
Date &Time of FIR(W..fX. &t femtafana): 24/12/2024 15:40

Year (a): 2024

2. S.No. |Acts (3rfafam) Sections (&TX(T))
(®.8.) |
1 |wrea =ar Eigar (6 ua 1), 2023 303(2)
2 |urda =g Eigar (st v E), 2023 317(2) |
3 |wrdi = §fgan (s T ), 2023 3(5) |
4 3o vy Iuahw (TRgR) et 2021(3(1)
5 [t wed IuEe (uigR) FMawmae, 202158 |
6 [3o) weu IuElAw (URgR) Fammeet, 2021(72(6)
7 e Ud € (g @1 Rfaaee) 4 1
efAaw 1957
8 &M uaah (R @ fafaasa) 21
e 1957
9 [ g qea mawu sifefaam, (3
1984
3.(a) Occurrence of offence (3aTer & €T :
1. Day WiTeER Date From 24/12/2024 Date To  24/12/2024
(f&): (i @ ): (femrien @ ):
Time Period  9g(5 Time From 1411559 TimeTo  14:15

(g9 rafd): (Gaa ] ): (GWg a®m):



N.C.R.B (ga.#}.amedl)
LLF .- (qhYgea sife et )

(b)Information received at P.S. (31T SIgt a1 UTH §% ):

Date 24/12/2024 Time (49Y):16:40 &«
(i@ ):

(c) General Diary Reference (5 TH=T Ges ):

Entry No. 026 Date & Time 24/12/2024 15:40 a=t
(wiaf? g.): (fe=ti® iz gw3):

4. Type of Information ?j;ir:n & yR): @fed
5.Place of Occurrence (¥cATEA):
Direction and distance from P.S.2f@uw, .5  Beat No.
1.(a) (=T @ g 3 feem): famft (she €.):
(b) Address age T it
(Tam):

(c) In case, outside the limit of this Police Station, then

(afe arar €T & agr g a):
Name of P.S. District(State)
(AT T A1) (e (T=3)):



_N.C.R.B (7=.41.am+fl)

/ 621
."P‘!!
~ LLF.A (g st onf )

6.Complainant / Informant (f&raxsaf/ga=maaf ):
(a)Name (\W): wir  wgA  darsa
(b) Father's Name (T &1 7m0) ; @0 Y=g, farea
(c) Date/Year of Birth (s=w [t 7 af ): 17/04/1975
(d) Nationality (iftaem): wra
(e)UID No. (g3msdt .):
(f) Passport No.(qraqié §.):
Date of Issue (ST 7 i faf):
Place of Issue (ST X7 &1 €17 ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)
S.No.(.4.) Id Type (Y= U3 &T YY) Id Number (Jg=T ¥&€41)
1 | |

(h) Address (ddT):
' S.No. | Address Type |Address (7aT)
| (®.4.) |(TaT FT ¥HR)

1 | ocdae ar T N A, S, FTE TS, AT
2 | vt gar BT, AGLNAT, TS, Fa Tedl, HIR

() Occupation (<T9491):
() Phone number (TATY €.): -
Mobile (fiaTser €.): 91-9936900686
7.Details of known/suspected/unknown accused with full particulars

(@14 / Eiere | 3=ma g &1 g R afga aof:
Accused More Than (31Ta 3Rt U@ @ arferes g @Y d=m):
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____N.C.R.B (ga.d1.amaf
lIF-I(Q?ﬁ?{HGITaWJ_fI)

S.No.[Name (m) |Allas (IuSTH) |Relative's Name|Present Address
(0.9.) (Reder & am) |(afar wam)
1 |waarE S forer & s 1, R e, drg, 3
g wer STt LA
UPG4AT 0883
Wm — e ————— W) 5 ity e ————
2 | Ea aeE Rararam: 1. Bty ghes, ehewg, @
I glzﬂ‘é A& LA

8.Reasons for delay in reporting by the complainant/informant
(Rraraasat / ga=raal gro Ry 28 @ f waa & aren):
9.Particulars of properties of interest (== @rufay @1 farem):

S.No. |Property Property Type |Description Value
(.4.)|Category (avufe &1 yaR) | (fawon) (In Rs/-)
(Sufa goft) (774 (£ 7))

10.Total value of property (In Rs/-)-av¥qf &1 el Ged (%
11.Inquest Report / U.D. case No., if any (gcg @ftar feaé / 7.2y yaew 4., afe

FLE ):

S.No. UIDB Number

12.First Information contents (TIW ga«T 727 ):

e, SUMETT Uah 31EE, SIUX algH B: Il §&dT up64 AT 0883 W AT wifae
&I #its are / AR F PRwd 01 7w =i T 303(2),317(2),3
(5) BNS Uef 3(1) ,58,72(6), 3090 37 (afgr) Ramreet 2021 7
#IRT 4/21 @F U @A ATH0 1957 T 4RT 3 WreIa HU JHar [0
30 1984 AT it UG WG , 31T ReFT® 24.12.24 B & vt
FOga worg g eeaa wa gaag HC gar g areg HC aigs
?a@mgtﬁmﬂ Th—saoﬁggm Gmoon%:mmaawa?éa

@A AN &1 X T &I 95 T
a1 e afrgaen v gt @ aﬁﬁimai%ﬁﬂqwﬁshunﬁww
793 Y g @ Y @ 7 are A 7 aﬁa@agq e/ =NA T A
ﬁmmuﬂaﬁaﬁf&sw mﬁﬁmehmw
7 9 Hrarde gl h??‘srmw g1 i O §W 13,50 T SaR A
gafer aere o I fiel! Y ol 3 vYed gree wr e ar @ e BT
e A N o1 e 7A1S A EWISTS il e & ) W i farg ey

4
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N.C.R.B (ta.#t.amt&fh)

* LLF. (qfiga sifa & )

S SHI g1 W 6 gAR T i amufRy s wamd) w1y B 1 e o
[EuTSTS Y TR Tt ST g A TG FgH T T 92T R
THIT WX WIS TS 3 X X Y w1 wrer Y &g =1gY gam B oy @ e
500 e guTSTE & TR Uge Befdh & UTH HIhel ATS A ATg TEN T
oI/ Y T | 3R T 3T S A SRR FT AN UG HT 14.10
T K A et 1 H S et Rewrht & P R et @ qwg 14,15 a9
T Teih h UIY U T W3S Fwaran rwdh g & arem die w 3% zafs
q W TaT GO FU T Tt S R #is we @ Aer yo derer foar ma Y
T A AT AW FAdTE Dl YT oot 39 Hae 26 9§ R/O iy amn
gﬁmmmmuﬁmm agr g WY saran [ aga 1
W X Tied 3% Bieg g wigwor Fareh s i § R amg den
UP64AT 0883. g 38 W &g aITe] fosirT & @ 1t & =8 @ Prearer e el
o 7T B | ST IS TS TG § 3R qB 16 W &6t @1 & 6 & oies area
SWIt & 1Y AFER e O @ & 7Y & ey Peprerar § & arern § , aar
B AT & A AT o ITEY WY A areq o o § 9 Sk @ zﬁzg:maa
IR 7 Ml o ierr § BYed 3 =it A s A a e Wit &
TEd ¥ S I 376l T STgaT oIV HHTAT § ST FAIE § 0k Y uRar A S
, eI ST AAT I AT WY § St F gy e =N Ao oile 9w
<Al § SIR A 71 AT 1 & e 3 GRT A A T S0 A $9 7.66 o
Al &fTe] #TeT TTT T ATg SR & RAgur & ARwHo
MB1GSGAC8GRYP6968 UraT 71T | UgA U i derrelt off demrelt & =rmeren
& UTY 3 TS ] SUAG g1 gl Uhe T Aot A0 FeTe SR
&1 4T ST A T T 1o @A Y S B A Tel SR Hifords T
@ B1es Irea 1 g Hrd Tored i A w1 v T vere sy A f D
o 3T G T Y uferg T &N Ul & JHar & SeoTed & Y e
303(2),317(2),3(5) BNS Te 3(1) ,58,72(6), 30%0 30 &t uRgR
Fremraett 2021 7 emy 4/21 @ ve @l ( R o Rfwe ) sifo 1957
amaaﬁaﬁma‘uﬁ;«vmﬁﬁoaﬁowmwmmam
0 FTITE B JIAH MQWQWWMWW
ARG AT fgad TIT T 7Y TTEA Heel glag &
mmlmmﬁamm%w%%ww@ﬁaﬁ
TIEIEY &g AT AT Yo 77T &Y FAT AT e e Y Qe vy g
firewemey 3ferT aream & 310 3 v (ufemY @ ) & o @t B 2 R

5

RS & 1 T & | <fver wgere armenr & R w2 g i ammaw & s a3
LI



624

N.C.R.B (.. ame.
LLF.f (mﬁ’rq.(:rq wfa mﬂ

o SRS HTO FaATg =110 & el S ¥ s Pan wr argear
uTer FoRaT Tt i /e R vt wee et gt e e andy

T & T Sarg ST ¥ | gon0R0 s szt 24/12/24
(Wora W Shameat ) 50 =T R arxht arqeiig /24/12/24 (M1) 20
Hcmma.Hcm.gomﬂamﬁz-qﬂzﬁrﬂmmﬁoﬁﬁntl
0TS WOTRO £0 e | e A w1050 T g wavfoner anten § 6
T, Y T WY BIRT Srerer: 3ifdher R war § Feret aweiidn gumr ¥

13. Action taken: Since the above Information reveals commission of

offence(s) u/s as mentioned at Item No. 2.

(&t it FfargY : g Suew ST @ yar =T @ 6 sy s @
W AGE. 2W IeaAQ URT S aAga g )

(1) Registered the case and took up ' or
the investigation: (w&<vr o< fvar (@m
T 3R S & ferg forar mam ):

(2) Directed (Name of .O.) MANOJ KUMAR Rank  SI (Sub-Inspector)

(s fgeTd &TA™): SINGH (T<):
No. 892051412  to take up the Investigation .
(§.): (3 st 3w Ty & &7 & forg e e mam) or (@)

(3) Refused investigation due to (5= & forg ):

or (& ST &R FhaT am)

(4) Transferred to P.S. District

(am): (Rrem):

on point of jurisdiction (Y &FTAHR & HRT gEaATai) .

F.L.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(Raraasat | gaamaat wF wrafidt vg s gard wh, wdt of 7w ek
mmﬁqmgﬁmmamfaﬁi’rmﬁl) s

R.O.A.C.(31m<. 3 .7 .4t.)
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N.C.R.B (gar.dt.am.sft)

14 Signature/Thumb impression of the
complainant / informant.(fF&raasaf /

gaATHd] & gEaTaR / S @ )

15Date and time of dispatch to the court
(3reTera & dwor &t feaia 3R ww):

LLF.-l (hrea StTa @TH -l)

Signature of Officer in charge,
Police Station
(ATHT T9TH & gEATET)
Name PRANAY PRASUN
Rank | (Inspector)
No. 07276014



Attachment to item 7 of First Information Report
(wer a1 RAIE & 0E 7 Werum):

N.C.R.B (g aft)
LLF. (qhrara sitfer ok A1)

Physical features, deformities and other details of the suspect/accused:

(If known / seen )

(@R 1 s 6 el Rdward, Rrgphrat st s feraor

(afe s / 2T )
S.No.(#%.8.)| Sex |[Date/Year Build | Height Complexion Identification Mark
(i) | of Birth (@@Tare] (cms.) (am (s) (vgaT R=g )
e i ) | (9
i ad) @) )
1 2 3 4 5 6 7
1 =y
' Deformities/ |Teeth | Hair | Eyes (ard) |Habit(s)  Dress Habit(s)
 Peculiarities | (cfa) | (@@ | - () | ()
8 o |10 | M| 12 13




N.C.R.B (Ta.4dt.amedl)

/ 627
LF.-l (qfYgpa sifeg & -)
|
g

Léhﬁﬁagé[ * Place Of (T T4T) | others (37@)
IDialect
(WTeT/aelY) Burn |Leucoder| Mole | Scar | Tattoo |

Mark ma | (w&En) | (ema) (% U BT
(o g | (great ) |
Eal (g |
fre) | &)
T | 15 16 17 18 19 20

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(a7 &3 i gof R SIToR Al Rrarramat 1 gaemhat e [ afvg® & ar d
2 UF a7 ITQ TS AR ST R )
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Ncnamrﬁmaﬁ)

LLF.

FINAL FORM/ REPORT
i wnf/fRaré
(Under Section 173 Cr.P.C.)
(cvs wihar wigar ur 173 & a=arfa)

IN THE COURT OF : ®lawg (3 =amameig )

4. District (Rram): @ wg

P.S. (IFT): Year(ar): 2024

FIR No.(%.g.it.9.):0119 Date(femi®): 24/12/2024
2.Final Report / Charge Sheet No.(3ifaw fraté/amiy o7 ¥&ar.): 01

3.Date(feATH): 17/04/2025
4.SNo. Acts(aferiaw) Sections(YRTT) |
1 vt = e (& g9 TE),(303(2) e o0 B o
2 i = e (R ua ), 317(2) _ ]
3 v = Eiar (i wE TE),  3(5)
4 FEC Y IuE (IER) 3(1) S
5. IR ve syat (TRER) 58 - |
6 ST W STER (41ER) 72(6) e
7
8

o O g (e & 4
_ &+ Ga @it (I #1 21 o nE
IR i | k1 s o L S < S
5, Type of Final Form/Report 319 4%
(3T s /Ao &1 y):
6.1 FR Unoccurred
(afe aifom feaYé erafeq):

7.6 Charge sheet
(afe a7 grfe fona):
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8.Name of 1.0. at tho timoe of chargo shoot
(amQw wy 1R e wiar v oAt e apn):
Rank (UZ): | (Inspoctor)
9. (a) () Name of complalnant / Informant (Faraauicrf/giten & ard mrra):
Wor W AR
(b) () Father 's Name (R wr s1m) < €10 Wrrteg sl

10.Dotalls

of Proportios/Articlos/Documonts

Investigation and relled upon:

8)
S.
No

Property
Description

Estimatod
Value
(InRs.)

Pollco Statlon

Proporty
Reglstor No.

N.C.R.D (yer, i arcalh)
LLEV (Yebvper ale nl -v)

RAM NARAYAN RAM

No. (11.):072760165

From whom/
whero roverod
or solzod

rocovorod/eclzad during

(e ¥ RTT STGITS ER/ARy/EwTE it foreror feg amerrt aerrar ma

Disposal

11.Particulars of accused persons charge-shootod(3miIY U¥ ZTRe arfwrget
&1 faaRr):
S. No.(#.9.): 1

(I)Name

HAATE P

Whether verifled (a1 gcarita 82): &f
(ii)Father's Name(RaT @1 71H): @erig

(iil)Date! Year of birth (s=afafd/ad): 1998



! Fe

| 630

|

I N.C.R.B (q.fY.ame.afl)

e R LLF.-V (g sl ol V)

(iv)Sex(fei): oy
(v) Nationality(Tfzan): wia
(vi)Passport No.(qramE &&m):

Date of Issue(aTl & &t fafy):

Place of Issue(SIT{l #HitA &1 ¥UH);
(vii) Religion (tr¥):
(viii)Whether SC/ST/OBC

(g ey s sfa/eea e af):

(ix) Occupation(saaaTy):
(x) Address (9dT):
S.No. Address Type Address(UdT)

(6.9.) (TAT T UHIX)
Reiir , Spiter, G1Wg, ST 9o d, 9

1 |adw™ aar

ST, YT, EWg, IR Wed, WIRd
2 |EyRituar |

Whether verified (3T Scaiia g72): &
Regular Criminal No. (if known)
Frafia sneft wan (afe sma gh):
(xii) Date of arrest(firRwrardy &t fafa):
(xiii)Date of release on bail
(e R fagrs & fafd):
(xiv)Date on which forwarded to court  17/04/2025
(FaraTag &Y Ae i faf):
(xv) Under Acts & Sections(aiftrfas va rr):

S.No.
(%.9.) Acts(afafray) Sections(&RTY) |
1 | dga (@ eE), 2023 (3032) 0|

2 |wdm=mdgar@froaae), 2023 |317¢2) 00
3 | vy =g Gfgan (s © qE), 2023 | 3(5) 1

3




-
/ 631
Onlt N.C.R.B (q.€1.ameaf)
LLF.-V (qhiga wifer G -V)
]r [ 4 | I Wy St (afgr) Rramaet, |
| IR I 4 3(1) H_..!
5 iggtﬁﬂawﬂw(uﬁm)ﬁmﬁaﬁ. J
Vi 21 i) _58 § PRSP
T S e () P, L |
L 2021 72(8) ]
7 M vd gl (R @ k)
1| wafRaw 1957 |4 e )
- TN Ud @i (e @ RfRaa)
;aﬁﬁm;ﬂf‘g | 21
e -
9 | yfw, 1984 3 B

(va) Details of bailers / sureties(sFrfaal &1 &1):

Name (ATH):

Father's/Husband’s Name
Occupation (sTa41d):
Address (9<T):

S.No.
)

Address Type
(UAT T TDIX )

Address(qdT)

Identification (7gaT=): Date of Birth (S=rfaif):

UID Number (Z3M581 4.):
Any Other ID Proof (3/=J YHTU U3):

S.No.(%.4.)

ID Type (dg=T= U3 &1 YHNK)

ID Number (7g<1< 93 9.)

(xvii) Previous convictions with case references

(et ¥ wesf afya,uga g§ o &t faa):

(xviii) Status of the accused (arfirge &t FeartY): =marer gry S

4




/ 632
' N.C.R.B (7. d).ameaft)

AT LLF.-V (qhrga wfa ol V)

(xix) Brief details of crime related with accused

(W / wrat=ra srare 1 @fdw R )
(xx Crime evidence related with accused

(Vg | FFaf=Aa ST 1 wIgy ):

S. No.(sh.¥.): 2

()Name W T TeT IF BITH
Whether verified (a1 geariud 8?): &f

(i) Father's Name(faT =1 T#): &8R0T

(ili)Date! Year of birth (S=afafa/ay): 2000

(iv)Sex(feim): gew
(v) Nationality(Tii2zar): wra
(vi)Passport No.(JT9aE &T):
Date of Issue(STS & $i fafd):
Place of Issue(STT XA &1 TATH):
(vii) Religion (erf):
(viii)Wl'lether SC/ST/OBC

(3. sfsr. = srfavsa e anl):
(ix) Occupation(cT<4qT):
(x) Address (9dT): e N
S.No. Address Type Address(TdT)

(7.5.) (9a1 1 4R )

foeiT , YA, TG, ST W,
1 |IcHM gar B T

2 |eyrftgar
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Whether verified (FaT deatia £7): &t

Regular Criminal No. (if known)
Frafie sroaeft S (afe sma gY):

(xii)Date of arrest(Rrward &t fafd):
(xiii) Date of release on ball

(s W fegrg & fafa):

N.C.R.B (T=.€}.amt.fl)
LLE.-V (qthigar wifa &rf V)

(xiv) Date on which forwarded to court 17/04/2025

(=araTera A A i fafd):
(xv) Under Acts & Sections(aiftifFam v emrq):
S.No.
(F.5.) TActs(alfﬂ‘ﬁW) Sections(#TU)
1| viredi =ar g (S O 1), 2023 | 303(2)
2 WA = Sfgar (7t T U), 2023 | 317(2)
| 3 | wdrr =i Efgar (< U 1), 2023 | 3(5)
| X F Y STERS (afgr) RammEe,
2 58
5_6 2021 72(6)
= aM Ud @i (R @t faiqad)
afafRam 1957 4
" qM T |l (laerd @t fahaw)
IR0 :s;?r%’ 21
Qi Guie JehET e
| |offem, 1984 s o
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¢ A oledd . N.C.R.B (T.4t.3me.4)
LLF.-V (Thgpa sita wH -V)

Name (qTH):

Father's/Husband's Name

Occupation (saa9Ta):

Address (4dT):

S.No. Address Type ’Address(trm)

(F.9.) (T H WHR )

Identification (4g=rT): Date of Birth (s=afafa):

UID Number (Z3m$dT 4.):

Any Other ID Proof (31=J WHTU U3):

sﬂozéﬁ.ﬁ.) ID Type (YgdT< U HT YHR) ]iff ﬁq_rpt_:er_(mﬁﬁ q)
(xvii) Previous convictions with case references

(A ¥ devf afga,uget g8 o & fa):

(xviii) Status of the accused (g 6 fefq): sigea H AT

(xix) Brief details of crime related with accused

(g & graf=aa s o Wi feawr ) ;

(xx Crime evidence related with accused

(af¥rge @ raf=ad AuTTe B 91T ):
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S. No.(sh.§.): 3
()Name WIS A

Whether verified(TaT searfia 87): &f
(i) Father's Name(faT @1 7m): s1ewr area

(iii)Date/ Year of birth (S=rfafd/ax): 2001
(iv)Sex(feim): gew
(v) Nationality(Tri¥ar): wRer
(vi)Passport No.(TraTIE G&T):
Date of Issue(SIT&t #e &t fafd):
Place of Issue (STt @t &1 €4719):
(vii) Religion (&r):
(viii)Whether SC/ST/OBC

(3.3 s sfi/era fiee )
(ix) Occupation(zaa4ary):
(x)Address (9dT): ‘
S.No. Address Type Pddress(ﬂ?n)

(%.5.) (9T B UHR)

N.C.R.B (g=.#1.ame.4h)
LLF.-V (g sifer & -V)

1 |gcae uar h‘lﬁ

wT ST ST @ |, e, TAYe, Jad we,

Jind
2 |Tgftuar Lm?r

Whether verified (FaTgcaIiia g7): g
Regular Criminal No. (if known)
fratia st dear (afe s 8)):

(xii)Date of arrest(firroraret Y fofa):

fereRT 3pTict @, e, TAvE, SOk W,
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N.C.R.B (7. #}.am.4l)

P oL,y = LLF.-V (qhrga st s -V)
(xiii) Date of release on bail
(swma i Rgrs it [_f):
(xiv)Date on which forwarded to court 17/04/2025
(FRTaTeT @ K= it 7f):
(xv) Under Acts & Sections(3rfarfam uat umrd):
S.No.
(0.6.) Acts(siierfram ) Sections(4T1TY) 1
1| st = wfgar (< 7 Uw), 2023 | 303(2) |
|2 | Wit e wigan (i ua wE), 2023 | 317(2)
3 | vwrdig = sifgarn (sft v ga), 2023 | 3(5) |
, | STUCY STERS (igR) Frawme,
2021 3(1)
5 |3 ner Sy (algr) RammeEe,
2021 58
6 | 1RSI JuE (TRgR) Pawreeh,
2021 72(6)
” M ud @R (e o fame)
sfefRam 1957 4 |
8 gF U @A (e a1 Riaame) |
BIEEIEED ;szg e = !
_ K Jhar
| ° | sy, 1984 3

(xvi) Details of bailers / sureties(SHTATAAT T <AT):
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7, AR L] ‘ N.C.R.B (7414104
LLF.-V (g afa wrd V)

Name (9TH):
Father's/Husband’'s Name
Occupation (sgaqT1q):

Address (qdT):

S.No. Address Type Tf\ddress(ﬂ?n)
Identification (Wg=T): Date of Birth (3=#faf):
UID Number (g3m$s! €.):

Any Other ID Proof (3=g WHIU U3F):

S.No.(m) D Type (7g 73 1 7m0 ID Number (751 77 %)
(xvii) Previous convictions with case references

(ar ¥ deH afga,uga g aw @1 frewon):

(xviil) Status of the accused (af¥rgs &t Feafa): argea ¥ d=r

(xix) Brief details of crime related with accused
(aRrgs @ grafRra sruwa o |idw fae ) :
(xx Crime evidence related with accused

(afgs & eral=a oy 51 9169 ):

10
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S. No.(s7.9.): 4
()Name TWUTTY ATET

638

N.C.R.B (qA.4).am.qfY
LLF.-V (qiga afa orf -v)

Whether verified(Far gcaria £7): gt

(ii) Father's Name(fraT @ am): R g+ arear

(iii)Date/ Year of birth (s=wfafa/anf): 2000

(iv)Sex(feim): gow
(v) Nationality(Tri¥aar): wra

(vi)Passport No.(aTauId d&am):

Date of Issue(ST & 6 fafd):
Place of Issue (ST &= T TAT):

(vii) Religion (erf):
(viii)Whether SC/ST/OBC

(3. Sfa/3rg. S+ siTfd/era e o).

(ix) Occupation(caa4T1Y):
(x)Address (4dT):

S.No. Address Type
(#.9.) [(9dT T IHIR)

Address(UdT)

1 |gd9™ gar

ST & et FaIRT , el |G, T 53,
I

2 |Tarf gar
]

ST T ST FIRT , ST, 6w, SO) o,
QIG]

Whether verified (4T 9caTiia 87?): &l
Regular Criminal No. (if known)

Prafia st sear (af s ):
(xi)Date of arrest(faardt $it fafd):

11
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(xiii)Date of release on balil

(T R T Y )

(xiv)Date on which forwarded to court

N.C.R.B (q.d}.ameéfh)
LL.F.-V (qehtepd ST &Td -V)

17/04/2025

(T Y WA A At
(xv) Under Acts & Sections(arfdfram gat amrg):
S.No.
(m.4.)  Acts(srfariran ) |Sections(aTTy) |
1| et v e (st OF 0E), 2023 | 303(2)
| 2 | W =1 wfgar (i ue ), 2023 | 317(2) |
|3 | v = wfear (&t U9 ww), 2023 | 3(5)
|, | ST TR (W) FgTaet,
: 2021 3(1)
5 | S WeT ITEeN (TRgR) e,
2021 58
5 | 5% 1A IuEA (TRgR) FramaeT,
2021 72(6)
, |91 wd |l (g @ afRae) '
| siferfaw 1957 4 |
| 5 T d @ (e @ RfRaee)
E IR IR ;?‘%/ 21
2 | i, 1984 3
(xvi) Details of bailers / sureties(SHTATaaT @1 sAT):

12
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j _ SIS L =C=spe N.C.R.B (W_«%ﬂ.arrt.a‘m
g LLF.-V (qhtgpa sfa & -V)
Name (ATH):
Father's/Husband's Name
Occupation (Saaq9TA):
Address (TdT):

S.No. }Address Type ddress(Ts)
(%.9.) (TET T UHR )

Identification (4g=T=7): Date of Birth (S=Afafa):

UID Number (g3ngal @.):

Any Other ID Proof (31~ WHTUT U7):

S.No.(%.d.) [ID Type (TgaT T3 &1 9K ID Number (Tg=m 73 &.)
(xvii) Previous convictions with case references

(et & def afga,uga g o @ faa):

(xviii) Status of the accused (3f¥g® &i FRURY): srgrera & #s
(xix) Brief details of crime related with accused
(g @ graf=aa sy @ Gigw e )
(xx Crime evidence related with accused

(st & grai=3ra WY B 9Igd ):

13
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N.C.R.B (u=.4}.3me.sf)

s. No.(#.9.): 5
()Name TR It o]

K I.LF.-V (qdhigpa ta B -V)

qicd
Whether verified (a1 geatia 87): gf

(i) Father's Name(RaT &1 )

T&RUT TS

(iif)Date/ Year of birth (s=wfafay/a): 2000

(iv)Sex(feim): gev
(v) Nationality (TTTRaraT): WIRe

(vi)Passport No.(qrauié §&an):

Date of Issue(wTd F & fafd):
Place of Issue(ST & &1 TIM):

(vii) Religion (&#):
(viii)Whether SC/ST/OBC

(3 SrTRy/arg. o sTfasera Rreg af):

(ix) Occupation(caadTH):
(x) f\ddress (TdT):

S.No. |Address Type
($.9.) (JaTHTTHR)

hddress(ﬁl‘l)

14

1 | Ot Y Y2, W
2 |TgEftuar ST W ST, AR

Whether verified (ERJTHFdTﬁﬂ' E‘?) “ i
Regular Criminal No. (if known)
Prafia sroredt @& (afe ma g):

(xii)Date of arrest(firewars &t fafd):

s
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N - N.C.R.B (q=.4t.ame.afl)
o LLF.-V (qhiea sifa o -V)
(xiii) Date of release on bail
(e W fegrE it RAfY):
(xiv)Date on which forwarded to court  17/04/2025
(FITEy @Y WA 6 7fY):
(xv) Under Acts & Sections(srfafaam vat emerd):
S.No.
(a; q.) Acts(arfdfrmr) Sections(4TTY) |
1| wrel = sfgar (s U9 1), 2023 | 303(2) |
L2 | et =T iR (& v ww), 2023 | 317(2) ]
.3 | WRel = wigar (sh oA gw), 2023 | 3(5) |
" . | W ST (Thgr) R,
| 2021 3(1)
' | IR WY SyE e (YRgR) Mawmae,
| ° |2021 58
6 |SX T Iy (ThgR) Rammeet, :
I 2021 72(6)
ﬁ . TF gd @R (e @ )
L g 1957 4
g g g @A (e @ RfRae)
] BICEIEC ;351%7 e =
| qhg
O | affm, 1984 3 | J

(xw) Details of bailers / sureties (ST &1 s41TT):

16
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| 643
, S - N.C.R.B (T.}.ame.4)
_ LLF.-V (gl sifer ol -v)
Name (qTH):
Father's/Husband's Name
Occupation (S4=9T1Y):
Address (9dT):

S.Nt?. ddress Type ddress (<)
LD SLUGER LY N
Identification (Yg=IT+): Date of Birth (S=wfafa):
UID Number (Z3mgst &.):
Any Other ID Proof (314 UHT 47):
S.No.(%.8.) [ID Type (7g=T U9 @1 ¥&K) |ID Number (U&= 73 €.)
(xvii) Previous convictions with case references

(TR &5 e AR, Wt g e v Fperc):

(xviii) Status of the accused (fSigm it fEaf): scea & A
(xix) Brief details of crime related with accused
(g @ graf-ara sy 1 Jfdy e )
(xx Crime evidence related with accused

(g & wraf=ara STaTe T WIET ):

12.Particulars of accused persons - not charge sheeted(suspect)

(mwaﬁﬁwmwﬁmaﬁqﬁmﬁ%
13. Particulars of witnesses to be examined(J&die
91 a1t gt &7 fareun):

16




/ 644 T

T e L N.C.R.B (T71.dt.amt.qft)
e LLF.-V (G afa & -v)
/ S.  Name -Fa'ther'sIHu rDataNuTOccupatI' Address ] Type of
.-’/ No sband's ar of on | evidence to
4 . i name birth " be tendered
(. () RawRr & | @=fY | (zgawm) (uam) (e g smd
) ™) fara) aret wga w1
\ L‘ﬂm | W —wm_ -
. A A gher,
R w0 WA= [17/04/1 TV, I o, ST
,| 1 :"T"ﬁ saraa 975 e e gden, e
| | B IS S 1 oo 545 A1 A
0
e W IV, I o, T Feuiite:
€ Lo R .sim&w [l wem: g 3 G
1182691 W‘m“&”’m
oL
e Ry AT T g
| TS, F WY, MR
3 fest R ot s T Am ASgen,  [glew wrdt
112520
[ AT TaT: AT e, e,
R .mu&a,ﬁw
4 Ta: it 512 #er TAT: T 6T 3, [qfere et
112690 TSI, STR W,
2010 2
- &0 HITHE, ST WSa, N
5 pia) I!am - ARG ) a1 afere
10 TSR, FTR WSS, N
|
17
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-, N.C.R.B (q=.¥).amt.)
LLF.-V (vhga aifg ol -v)

M ‘- = Eﬁn O R, |
;sﬁ g wnﬁm:ﬁm'?mﬁq"ﬁm@
| | e s R
| h&nmum:mmﬁﬂ.
7 e Ram g %ﬁ}‘m" n:lzm:‘mw e g
- T, HITWE, I W8T T
g NER Remsh -m“%@fqgw T et
R R Re T R g,
892051 H’lﬂgr.mw&a.m
412
R0 |
T I8 e w70 &t St L Rel R -
9 ffrsh | TRUE, e e
H0- Ig‘t g qiraém;,muéﬂ.
o [

14.If FR is false (F.R. false), indicate action taken or proposed to be taken
u/s 182/211 L.LP.C :
(@ = R gt @ ot s, Y emr 1821214 & =it it 1€ srgar
UEdATiad STears @ faaRm):;

15.Result of Laboratory analysis (¥@hrenen & R my @ wor gfturm):
16. Brief facts of the case (WTiet @ wsifda wf3w aza):

A St e SR ¥ 0w 16 R 03.03.2025 3 Ry e a7 3R
o s 3mﬁmﬁolﬁaa$ﬁﬁﬁmmﬂwmmﬁﬁéamﬁaﬂq§m
e it & & v Iudien Rertien 24.12.2024 3 4T et sFGE Swe
AT ATV FATeTeh PAaTE BYef [T Aot 37 w0 26 76 RIO e aFr e
mmz.mwm#ﬁj&amﬁammm SAYE WS
I &= 25 of Geigeet gram e ot 7N A g @ [EAERCEAN

18
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N.C.R.B (T=.4}.ameafh)

LLF.-V (ghrga e &l -v)

ﬁﬁwmmwmﬁmmﬁm&&qm02.01.2025a%§mm:‘f
fde & 30wl arg / A DG W Tld GRIRY JHETT G Ia% uiag aar nerafi

Fe® =T e B9 & T weT 35 6t BT sy afgs wgiey

m%m?;mﬂ‘ﬁmmﬁ.omozs aﬁﬁgwﬁﬁﬁammﬁamﬁm
gﬁﬁmmmmﬁwlmﬁaﬁmﬁm%&wmma
swaqufﬁm%ama@ﬁﬁaamarﬁaﬁaﬁgmwm& 1. g S ARw Ho

TERARY 2T e ST, JAG 5. TRV AT 3 0 25 € 7 Favr 7 2t e
sm"rvamamﬁshnm:n@amwﬂmaaiaﬁgqxfmaos(z).smz),s(s)
BNS Td 3(1) ,58,72(6), 3090 34 @h (ufgr) Framaet 2021 @ 4RT 4/21 SIE R

o 1957 7 &1 3 Wi Suft gwam 7o afdo 1984 T 37U YHIfOIT &Y
@I | I F152 3 AT T ARG 1. arer Sae AR 70

S HAWE 2. TH YW e 9% Bied g e
3. THIK It TAoe] ATe T 4.7 Aeel GVl a0y Areer Famimer s &me Sor
%ﬂww@ﬁm@m,s.mmyﬂaaﬂmﬁaﬂmmm
ﬁﬁamqﬁawmmﬁaﬁ&mwﬁwzmsﬁqim17.04.2025a%
T ST 91&  fohar g =8 & grer @m0 ATy W T g} 1 3 w0

g & 3 g Ry PTETET Terel % foremor @t Y ot Y 1w | ey iy
mﬂuwmﬁm;iw

19
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N.C.R.B (g=.4%.ame.qfY)
LLF.-V (qfhiga st o -v)

17.Refer Notice served =g Date(feit):

(S fey ).
(Acknowledgement to be placed)(urad weef} #Y):
18.Despatched on(Rwur & [fY): 17/04/2025

19.No. of enclosures (¥&a®! $it d&m):;
20.List of enclosures : As annexed (W) $Y g=):

21. Name and address of the accused, who have not been challaned,
whether caught or not: (717 3R yar sifYvgw , It =em= 7t 6d g Famd
TS MY gl AT TG IS WY g):

21%.Suspected accused name, address and age / @iy aiferg® &1 M gar
AR Mg

219.The absconding accused name, address and age / %X aﬁgaa @AM,
7T 3R Iy

22. Names and addresses of the accused, who have been challaned

(gt & T ud et =rem fvar mar @)
22%.Name, address and age of the accused on bail
(STHTIE T ST {eeteh UX ST T 7w, 7aT S Ary)
229 Mafarur accused name, address and age /AURRSITNYH AT T , TaT 3T
Ay :

23.Case property (including weapons) with details of where and when they

were recovered and the details of recovering officer and also whether

they were sent to the magistrate or not.(WTef (R g ) A M2 &
39 o & a1y 76 wigh 3R 7 yasT 11 3R e ueer i ag aliege &
19 BT 7T 4T Agh)

24, Result of trial (g&Hc# @1 afvom) ;-
25. Complete Punishment (guf ¥<11q) :
25%.Date (fe-1ia ) :
2549.Place (¥417 ) :

20
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N.C.R.B (qA.#1.ame.dh)

257.Punishment (87T) :

Forwarded by Officer In charge
(Wt arftrTdY gy andfir)
Name (7TH): PRANAY PRASUN SRIVASTAV
Rank (92): | (Inspector)
No.(®): 07276014

21

I.LF.-V (q&higpa sifa & -V)

Signature of Investigating Officer submitting

final report/charge sheet
(3tferm ReqYé/amiia o7 grag &3 ara 9ig

FrfteTt & gEanay)

Name (AT7): RAM NARAYAN RAM
Rank (4g): | (Inspector)

No.(¥.): 072760185
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